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• 
l.EGISLATIVE ASSEMBLY . 

• 
• 

f'hunJrlay, "20th JU.RuaT1I, 1927. 

• 
The AlIHIDblJ m8~ in the Assembly Chamber of the COWlCil Roue 

at Eleven of the Clock, Mr. M. Huthnuswamy in the Cha.ir. 

MEMBER SWORN: 

Dr. A. Suhr&warciy, M.L.A. (BW'dwan and Presidency i lBi l ~ 
M uhammaclan Rural). 

STATEMENT OF BUSINESS. 

The KonoJll'altle Sir Alexander Kl14dia&ll (Home Member): With your 
pennission, Sir, I wish to ma.ke a. statement in respect of the course of 
official business during the next; week. 
On Monday, the" 24th, His Excellency the Vicoroy will address the 

Assembly Bnd no buliness ,nU be taken on that date. 
On ues~  the 25th, the House will first proceed to the election of 

Members to the Public Accounts Committee. Motions will next be made 
for leave to introduce Bills to amend the Negotiable Instruments Act, 
1881; the Indian Securities Act, 1920, the Code of  Civil J>rocedure, 1908 
(Amendrpent of section 115), the Indian Limitation Act, 1008, a.nd the 
Indian ~i8tration Act, 1908, an.d the following Bills, which have already 
beEm ,pubhsbed under rule 18 of the India.n I~e islati e Rules, wiU be 
introduced, nllmely:. • 
. (1) the Currency Bill, 

(2) the Gold Standard a.nd Reserve Bank of India 001, 
(3) the Imperial Bank of India (Amendment) Bill, 

(()tbe Steel Protection Bill. 
(5) a. Bm further to amend the Indian Merchant Slrippiag Aet, 

1923, and 

(6) a BiD further to amend the Indian Income-tax Act, 1922. 

A motion will then be made that the Gold Standard and Reserve Bank 
of India. BiB tie '0Iile1l1a'lied for the purpose of eliciting public opltLioa t.henlon. 

00 We6aesday. the 26th, any bull.i.nep left over from 'l'uetlda.y will be 
-taken first. Thtlreafler a motion will be made for leave to introduce a 
Bill 10 ImlCIld the Code of Civil Procedure, laos, in order to require security 
for casts to be given by the appellant in ce~in second appeals and the ,. 
Steel ~tection Jlill will also be proceeded with probablv on a motion 
for relferenoe to a l!!Ielect Committee. I .• _ 
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[Sir.Alexander Muddiman.] •• • 

On Thursda:, the 27th. after disposal of "any b~in es. left over ro~ 
the previous d .. y, a motion will be made for' leave: to introduoe a Bill 
further to amend the Code of Civil Procedure '!or the purpose of ~ ita.tin  
the execution of decrees and orders and for other purposes. 'r'Lereai\er 
a. motion -will be made to refer to a BeleotCommittee the Indian Income-
tax (A te~d.men~) BUl." • 

.me~ Wllibe no: meeting of the House on 'Friday I tim· 88th,' 01'" oil 
Sa\urday, the 29th..· ' 

. ,k 

ELECTIqN OF ·¥n., PRESIDENT . 
• 
~~ ~~  .In ~co~ance with the pr9vision of su .rul~ (8) of ru1~ 

5A 01 ihe tndiab e ll~latl e Rules I have to annoUnce . to lI'oilciJrgb18 
Members that six nomination papers duly filled in han been ~ei ed 0!1 .. 
behalf of Mr. Vithalbhai J averbhai Pa\.el. The names of the propoaeft 
and secon4ers 110M as follows: . 

: ' 

, 8eoonderl. 

r Pandit Motilal Nehru. 
I Mr. K. C. Neogy. 
J Mr. K. C. Bay. 
"' . La.la Lajpat Ra.i. 
I Sclih Haji Abdoola HlIIOOn. 
l Mr. K. Ahmed. ., 
(  . Mr. A. Rangaswami Iyengar. 

I I Mr. B. Das. . 

Mr. M. n. J!l-yaka.r. . 

• 

i Mr. Sa.rabhai N emchand. Haji. 
L Mr. W. M. P. Ghulam ltadirkha.n Dakhan. 

~ an Babadur Haji Abdullah Haji Kasim. 
.  . .' '.. '" . 

. As DC) nbminatiotl papers have been: received on behalf of any other 
tunb~  I '$lecla.re Mr. Patel duly elected. (Applause.) In this connection 
I have receiwd the following Message from His Excel1ency the Viceroy 
~ Governor General. .. 

., (,The A~mbl  received the M,essage standing.) . '. . . 

.. ' In f'II"ucmce . of t~e _Frovilliona of ~tition 610 oj ~Ae Govemf/UnC 0/ I trl~. dct, • 
I, Btl_,rl l'r:arlenck Llftdley, Baron lrwlfI, Aere6r 'IPltt eAat I GfJ'P'I'""e tAe election 
~" ~eu.. ~ due",,61y'o/ M,. YitAal6AcD 'Ja"&rMai' Rate' til p,.lirleftt fit tA.e 
laid d",m6ty; . 

. (Sd.) IRWIN,: 

<: '. "(" Yiuror. aftd Goval'fllll' Geftet •• ~ 

.} aeo~I d i n t  invite Mr. Pa.tal to occupy the Chair: (Applause.) 
, . (The:' Cha.!rtnan "t ~n vacated .~ Chair. which was occupied by the 

1Ic!m9utable ~r. Vithalbbai Javerblrai Patel.) .  • 

OJ. ~~~ "~~  sir AlIDllw Jluddtmaa ( ~der of the ouse)~ ~ir  
It ~. ~~~)l~ ~~t)t ![l1neere pleal1ft'e that I conF'tulate.you on your re·electl,OD 
to "tHtI· Chlilr .. Y"u are ·entitled to ~ l~tlI ate fee.ling ~ t rlde th.' JOu 
bave  been ~e~umed 'unopposed by your 'constituency at a eeneral election 
whiCh 1. have reason to believe w~ oenciucted with some acrim&ly •. It 
. mUlt, Sir, be even more gratifying'to y01J. to find tliat ~ou are lftUl'Dld 

« 
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ELEOTION OF MR. PRESIDENT. 11. 

, • 
to your 6)ld Eleat in the c!hair without a single dissenti~n l . voice. If I. 
QlIloV do so, I should like to t.nko the opportunity of con ro.tulll.t til~ this 
HO;lse on whitt I hope may be the first of 110 series of hagpy precedents, 
which will ill time develop into a convention, that, norwally speaking, 
the ou~e will re-eled its President if he offers himself for deei,ion. Sir, 
it iA further your proud privilege to be t.he firs'\:. President to preside over 
our deliberations in thiA magnificent, Chamber, which,. I doubt no. as years 
go on, will come to be ussoeiuted wit.h the ntmosphere of romantic interest 
'(,bat uttll.Ches to a place where great, events have been transacted. Thero 
('Rn be no one with n spark of imagination who has stood in that Hall, 
that famous Hall at Westminster, und looked without a sense of emotion 
nt the Chair whieh so many distinguished men hnve occupied and which 
by and through their efforts has eome to he regarded as tht) outward 
and visible sign of Parliamentary procedure in all English-speaking nations 
throughout the world. Sir, when for those who sit in tAis House t110 
lust quefltion has been  answered. the last division bell has rung and the 
last Resolu'l:.ion haR bpen carried-alus I am afraid without a dissentient 
voice-aft!'r us there will come generations yet unborn who will look 
IIJlon t.he Chair in which you are now sit,ting and will, I am sure, feel that 
pride iri the eontinuity of its history that is £el'l:. by anyone wno looks at 
that older Chuir in Westminster. I feel with confidence that they will 
rlller with just.ifiable pride to the first occupant of t,he Chair. (Applause.) 
I do not oT! this occasion, Sir, think it nocessary to reaffirm those Bssur-
Ances of continual support to you, Sir, and to the Chair 'that I made on 
the occasion of your first historic election. I am sanguine enough to think 
t,hat experience and t,ime have proved that those assurances were real by 
thfl best test-the test of work. The relations between thf' Chair and the 
Lcader of 'l:.he House are inevitably close, they are often delicate and they 
Il're always of great importance to the proper conduct of the business of 
this HOllse. It is therefore with personal sat.isfaction, Sir. that I see your 
rp·elp(,.t.ion as Iln aRRurance that those pleasllnt rclat,ions which ~ pre-
viousljr existed between the Chair Ilnd myself are likely to he continued 
lind I hope extended. 

Sir. one word more and I have done. This is the third Lewslativo 
ASRp.mhly \lndEll" the Act. T think to all it must hi obvious tbat 
its t.erm will be a very important period in l,be constitutional history 
of India and t,o some it. may appear that it may be decisive in Hs 
infhll'nees on t,hat hist.ory for a eonsiderahlc number of years. To preside 
over so important Il period in t.he life of the Assembly is "' duty which 
involves unusual rPRponsibility and confers unusual possibilities; Sir, I 
have no fear whBtever t,hat you. will not discharge the duties Qf your grent 
office greatly. In conclusion I cnn only wish that, the success of your 
t"nn of office may he as great as the ci.roumstarlCles under which you a (~ 

IJl~en called t,o the Chair have lwon felicit-ouR. (Applause.) 

Sir Walter WiUlIOD (AsBocill.led Chamhel"R of C;ommcrce: Nominated 
Xon-Officilll): Sir, on behalf of the non·official J ~lJro elm Mpmbel"R of this 
House •. I deflirl' t·o join in congratulating you upon' your unanimolls 1'1.'-
d('ct,ion to the seot, which you at prpsent occupy. AI! I heard, Sir, the 
nMneR of your propos('rs Rnd s{'conderR ,,"pad out, I had a pCl"Ronll1 feeLing 
of N'grct that my n[)Jne WIlR not, on(1 of t~m. I do not know quit!' how 
it. happened. -hijt I should have liked to have fOllnd my I'ame upon til(> 
liRt. ,Next, iir. I should like to J n ~tu ate the As~m l ~u on having 
re-electcd you. I~ is. IV! the Honourable the Home Member hall just 
sRid: 1\ precedent definitely •. establi'!§hed; we oUl"Rclves spoke strongly in • 

• 
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fa.vOW' of it when I had the opportunity of addressing .. few ;vdedietory 
reme.rP to ~u upon the conclusion of the last B.essjOn. Your re-~ eeti  

Sir, is... proof, if proof were needed, that the remarks. we then 
· Diad. came from our hearts and were thoroughly merited by your 
a4lrvioetcJn the Chair. .We are much ~more than content, that you 
ahould preside over' us for the next term of the Assembly. We again 
.. lUre you of our continued support and may we add, Sir, that we lu~ 

Tery ~ tbedisposi.tion you have shown ~o limit ·the length of s ~ee es 

· in the l(ouse and to prevent the encroachment by Borne garrulous Mem· 
b~ upoo the time of others. 

You ul'1derstllmfi,' Bir, the importance of the relationship betweeJl thO:' 
PresideDt and the Houae and I may add, 88 the Honourable the Home 
Member has said, of the very high importance of your relationship .... th 
th.e Leader of the House. You have attained succesa in acting according 
to the traditions set with !o much success by your very distinguished pfJl-
decenQl", Sir Frede!liek Whyte. You have given minorities their fair ahare 
in frlery. way. No severe cleavage, such as must necessarily happen in • 
thts Rouse from time to time, has ever been allowed to penetrate beyond 
the doors of the lobby; and I am happy to think, what I have alwa:vs 
experienced since I first beeame a Member of this ous~ t~ere prevail II 
to-clay al ~tl l  88 it ever did, the idee. t·hat whatever our feelings and 
apw.fona may be in the House, in the lobbies outside we remain the very 
hest of friends. I have only to add. Sir, just a single hop!,! in regard to the 
opportunity that ;is now before yourself and the Whole of us in this House, 
t·b.t .. e ma~ 80 conduct our deba.tes and our 'procedure that when this 
Ses-.ion. ends, we may be able to look book upon our doings wnh pride and 
with pJeaaure for the goodwin of the future and for the development of 
this pat institution, this Indian HOl1se of Commons, of which we all 
have the honour to be Members. 

P&IlcUt 1IoW.&l Bemu (Cities of the United Provinces: Non-Muham-
m.a~ Urban): Permit me, Sir, to ofter the warmest oongI'a.tulatioos of 
t e~sc. Party in this House on your unanimous re-eleC'.tioft to the 
PreiUdential Chair. Sir, it i, our pride and privilege to have giveD from 
amon",t our members the first eleot.ed President of the Assembly who 
baa won during a. very brief tenure t!Jl. office the fullest· confideac8 of the 
HOUle and pl'Oved himaelf to be so thoroughly acceptable to one and all 
lUI to be re-eleoted lDlOpposed. It is not for me to expatiate upon the 
· dutlie8 ariel I'eIIponsibilities of your high .office. You bave already proved 
that you pClalMl8S all thoso qualities in Ito pre-eminent degree which have in 
the put diatinguished the ocoupantll of the Cha.ir a.t Westmin8ter refom>d 
to in such glow.ing terms by my friend the Honourable the Home Mem-
ber. If there is a certain element of unreality in this Houae ae compa.rpd 
to that at Westminster, you have shown, Sir, that it is through no fault 
of you.ra or ourael"ea. Along with my friend the Honourable the Home .. 
:Member I do look forwani to the day when such iinequalities as do exist 
shan DO longer exist. Your grea.t abilities coupled wjth the strictest fa.ir. 
nfl811'and beoomiug dignitv have elicited the admiration of all, and I do 
not feel called upon on this occ8sion to do more ths.n ~ assure yDu· of 
onr contiJN~ 81.OPPOrt. There is a. ~r in  I",spicion in in: m.ind that -we 
"hall Dot like all your rulings, bu't let me assure you, Sir, that whetlaer7l6 
Uke them 01" Dot, we .hall never b'3 warU:iog lnuphblding the dlfUty' of 

• 
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the Chair .o.nd in assisting A to the "best of our abiUt_ in \be 4ileharge • 
o~ ita oneroua duties. 
LU& Laj .. t all (Jullundur Divilion: Non.MuhammadasC: Sir, I join 

all those 'fha have spoken before rne in oongratuJatini you on your .leya-
tiOll to the high offioe you oooupy. You have ocou ~ that offioe dUring 
the lut Selsioo with great dignity, courago and imparijality,  and the 
addre8a6a that were made at the end of the last Sel8ion in yOW' honour 
at the time the Assembly was dissolved have been repeated ~da . I 
.Isociate myself fully and unreservedly with all tho remarks CIa~ have 
fallen from the other speakel'S who have spoken in your bonOUf'. We are 
oOllsoioul that you Wiill maintain the dignity of your office with the lamc 
marked BUOoeMS whioh characteriloo your proceedingl in the laat. Seslion 
of the Assembly, and we &ssuro you of our IUpport on behalf of myself 
pel"llOllally and on behalf of the party which I have the hooour to repre-
sent in this HOUle. 

*Mr. M . .A. llBDah (Bombay Cjty: Muhammadan Urban): Sir, I have 
great pleasure indee.d in joining in the congratulations that have been 
"oftercd to you and the greut tribute that hM been paid to you. in such 
glowing terms by the Leader of the House/and the ot.her lea.den of parties. 
Sir, when you stood as a candidate for thl:' first time for ele.otion to this 
Chair there we~ certain people in this Houae who had apprehenllions 
88 to wha.t tou would exactly 40 when you occupied this exalted Chair; 
and if you remember, Sir, I said on that occasion: "You are elected by 
the majorit.y of the votes of this House. Yon Bre now on your trial, and 
J hope that yon will msintain the dignity o.n«! the traditiona of the Chair. " 
'l'hat, Sir, was in August, 19 ~. Since then I, as " Member of this 
House, hRve watched you as the prcsiding genius of this House and 
Qlthough 1 have, if I may lay 10, watched you very critically, aod judged 
you very strictly, stsnding to-day on the floor of this HOUle I feel that 
yOIl dOllerve the unanimous re.deetion which haa tuon plaCe ill your 
c~ase an<1 which has again brought you back to tWs Chair. Sir, ill il a 
signRI mark of approval sDd appredation of your conduct in the Chair 
during the last term that you occupied the position. A greater co.pli-
ment cannot be paid to any Member of this House than th •. he mould 
be Rsked unanimously to preside over its deliberations. .Tudging by the 
past and the way in which you have conducted the deliberations and the 
business of this House, I have no doubt now that vou wjJI maintain the 
dignity of this great office, that you will always he fearlells and indo-
Jlcndent Rnd treat every section of the House with absolute fairness, 
j Ilatico and impartiality. 

Mr. PreIldeDt: Brother Members and Comradcs of the IndiAn Legis-
lat.ive Assembly: The idea nppeml0st in my mind at this moment is to 
exprf'...8S my grateful acknowledgments Bnd sincere thanks to you for 
thfl honour you have done me by electJn~ me again to thill Chair and to 
!tasten to BSRure you of my complptE' devotion to your ,service. My jn." 
,IS all t.he greater because I find to-day that not only have I b('cn fortunate 
p.DouR'h to retain t.he confidcnce of those who had ote~ me to this ChBir 
in Aug-uRt. 1925, but alRO to win thE' confidence of thORe who had fought 
strenuousl.v against my {'lection then. My a.xiety is and I Rhall make 
?onshl.llt endeB o~ to prove wort.hy of that unique confidVlce ~ic  you 
10 your wisdom ~  thought fit to r ~se ~n me. Fmm the bnel experi-
ence t a~ I had as th.e occupant of this Chair I have found, 811 I stated 

• • 
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.~ ~n I. w'" addresSiing you last, t a~ .anyone who aspires to fill this great 
office with -.y hope of success must' lay' _de all that is perion&l. all 
'that is of party,a.II that li&Vours of political predilection, ttud learn to 
subordinate everything to the great interests of the House as a whole. 
Not tlhat it is possible forailyoneto wvest himself 80 completely of the 
iil l u~nce of·his politica.1 associations and the teachings of a lifetime. He 
may htve hifl political' opinions, he may retain· them; he may have 'his 
. prejudices ; 'hut in' 'hisgelieral decisions and in hi8 treatment ·C?f inaivi-
':dulll'Members nbtrace 'of them should find an~  place. I do not :/mow 
whether I have in the past lived up to that' id~al  nqr ca.n r 8&y whether 
it· would, be possible for me to live up to that ideal in. the' ~tu~. All 
" I can prolrtiae is that I shall ever endeavour to' the' best of my capacity 
to 'regtllll.te my conduct in the Chair on the liries' w}Qch I h.ave ju~t in-
dicated. You have known me and I have known you and itisno'il neces· 
sary, in. ~act ~ s .needless, to appeal to you for co· operation -yvmco: I.know 
, will ,be forthcoming fJ,'Om every Member of the ,House ;in .~ le m,asure. 
But ..()~e thing I will ask y,0u and it is this-if on 81!lY. occasion anything 
that I say or do in the discharge of ~  duties gives o en ~e to sny Mem-
· ber, I heg of him not to harbour any ill-feeling against me and allow mis-
understanding to grow but to come to me personally and talk the msttl'r 
over and lt~ e ,done with it.. I again thank you for'tha. gre&t honour, 
. the greatest honour which ;it is. within ihe power of this Assembly to con-
~r 'under. the present constitution, and I assure you of my complete. dc-
· votion to your' s~ i~. Before l·,.it. down. may I ~ you to do me the 
· .honQur of shaking hands with me. and will· you, Sir Alexander Muddiman, 
lead. the way: 

(Tbe I .. eader af the House &nd Honourable Members then shook hands 
With Mr. President.) , 

. The Assembtv t ~~ adjourri,ed till Eleven of the Clook on Friday I the 
'. ~st J !inu~r ; 1~ ;  . ,  . I  • 
. .. ,' I  " ;·f 
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